VI TEM NO 44 COURT NO. 3 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil)...... /2012
CC 3392/ 2012

(From the judgrment and order dated 17/08/2011 in WB No.
32456/ 1994 of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

ALl GARH MUSLI M UNI V. Petitioner(s)
VERSUS

HAR PRASAD & ORS. Respondent (s)

Wth A No. 1 (Condonation of delay in filing SLP)

Date: 23/03/2012 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DALVEER BHANDARI
HON BLE MR JUSTI CE DI PAK M SRA

For Petitioner(s) M. Anish Dayal, Adv.

M. B.B. Singh, Adv.
Ms. Anitha Shenoy, Adv.

For Respondent (s)
UPON hearing counsel the Court made the follow ng
ORDER

Per used t he letter circul at ed by | ear ned
counsel for the petitioner seeking an adjournnent
in order to enable the | earned counsel to file
addi ti onal documents.

In view of t he above, t he mat t er st ands

adj ourned for four weeks.

[ KALYANI GUPTA] [ NDU SATI JA]
COURT MASTER COURT MASTER



